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. & CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Originel Applicetion Wo. 103fof 2000
2oty '

Jabalpur, this the 11th day of may, T

on'ble Mre M.P.8ingh, Vice Chairman
Hon'tle Mr. Maden Mokan, Judicial Member

o~

Miss Mo Geetha, IAS

w/0 Shri Ramesh P.

aged about 28 years, T
h at present Assistant Collector

Gwalior and Sub-Divisional

0fficer, Dabra, Distt. Gwalior

(11.P.) | “ APPLICANT
D’._..J?,M Y. ZBy Advocate ~gH. Mang j Sharma) |
coTTecded - ) | " YERSUS
o3> Pe,:fw%’ck'—fr 1e ' Union of India through Secretary, |
T Ny W aigy SRR RV Deptt. of Personnel & Training _
fen 'H=N°'—7§—I/o!fa %Iggtgeglﬁg?k, Central Secretariate,
(P |
2. State of M.P. through Secretary,
P\c;w’s. Avey General Adm. Department,
: State Re-organisation Cell,
Mantralaya, Vallabh Bhavan,
Bhopal (P ) RESPONDENTS
(By Advocate - Shri B.@a.Silve Sr. Adve slongwith
. Shri S2jid Akktar)
I ORDER (ORAL) .
By M.P. Singh, Vice Chaiman -
By filing this OA, the applicamt has sought the
following main relief :- o -
. nii). to set aside the impugned 'ﬁot ification
! dated 31.10+2k so far as it relates to the

applicant and be further pleased to direct

the respondents that the applicant be retained

in the Madhya Pradesh Cadre of the IAS™.
240 the brief facts of the case are that the
| - Ias Offier o alloraled L
applicantis.a direct recruit(f ot 1997 batch and bekonging
£0 MePe cadre,as per allocation of I.A.S. officers
between Maghya Prad_eSh and Chhattisgarh, .she has been
aifpcated Chhatisgarh by the impugned order dated-31.%0.2000.

Agsrieved by this, she has filed this Oa.

M Heard the learned counsel for the parties.
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3 The learned counsel for both the parties have
. . 15.9,2003 passed by
submitted & copy o+ the g‘g;}ﬁé;gd;a;ted[bhe Hon'ble High Court

of Mad_hya?radesh in Writ Petition HO. 21552/03, wherein

a simillar issue relating to the cadre allocation of
has been consiedered. ' )
State/ Lhe Hon'ple High Court of M.P. has passed the

following order in the aforesaid WePe:-

10. In view of the aforesaid following direction
are issued -

(4) “The petitioners may file fresh
reoresentations to Govermment of India, Department
of Persomel and Training Ministry of Personney
Public Grievances and pensions, Loknayak Bhawan,
Khan Market, New Delhi]State Re-organigation Cell)
within a period ofi Bdays from today. Thzis -
representation shall be sent by the.concerned
employes through proper channel ildg.y through
their concerning department. Petikb:v.oners shall
also send one copy of their representations,
apart fran through proper channel directly to
Central Goverrment on above address by speed post,
within the aforesaid periode Along with this
representation petitioners will enclose their
previous representations and negessary authentic
documents{if any ) Tor ready reference to the
respondemtse The-petitioner in the representation
will give his correct and complete postal address
and specify his present place of postimg. IT he
is working because of some interim order of the
High Court, Tribunai or otherwide, he will specify
this in the represemntation.

(B) On receiving the representgtions by the
Central Govermment, the comment of both the
Goverments will be cailed. The representations
sent by the employees throughdepartments shall  ~
accompany commenmts of the concerned departments on
forwording the represemtations, touching all the
points involved in the representations. This will
be done by the comfjernﬁ.ng departments within a
period ot 15 dayg Tron the date of receipt of the
representations *rom petitioners or “‘ra the
Central Goverment for comments. It will be open
to the Centrsl Govermment to0 seek Further
information from the State Govermsent and on such
requisition being made from the Central Govermment
the concernhed State Goverrment will supplf the same
expeditiouslys not later than 15 days ‘rom the
date of receipt of such communication.

{c) The concerned Goverment will also send
its comments within a period of 15 cays from the
date of receipt of the notices in this regard to

&\the Central Governument. <
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(d) On receipt of the aforesaid, Central
Government will decide each representation after
considering the merits and the grievances raised

in the representations within a period of three
months from the date of receipt of the comments
from the State Governments. The Central

Government shan be within the powers either to
consider the representations itself or to
constitute an Advisory Committee in accordance with
the provisions of Section 71.

(E) The decision o— the Central Government

will be communicated t o the employees forthwith
through the concerning Department who will receive
the acknowledgement of the concerned employee on
the communication,’'if the"employee is not available
or avoid th6 communication, the concerned
department will send the decision to the employee
by Registered A/D post on the address given by the
employee on the representation and this will be
deemed su”icient compliance o- the order. The
decision of the Central Government will be given
effect to after 15 days from the date of communicate
ion of the order to the concerned employee.

The employee will be allowed 15 days 1 time to comp3#
with the order, if the employee feels aggrieved
with the aforesaid decision,“he/she will be frae

to approach the appropriate forum for the

redresoal of the grievance.

@& It is made clear that while Central
Government deciding the representation of the
petitioner ~inds appropriate to afford some
opportunity of hearing to the concrned employee,
it will be within the discretion of the Central
Government to afford such opportunity to the
employee fur the redressal of grievances.

(G) The anployees who have joined their
successor State will continue in the same State.
Those, employees who were not relieved or were
permitted to rejoin or continue by interim order
of the Tribunal or otherwise shaii be permitted to
to continue in the State in the same cadre (as p«r
the alloption) till the decision on the
representation as directed hereinabove.

learned counsel for the applicant states that the

present OA isfully covered by the order of the Hon'ble

'“‘ourt inthe aforesaid Writ Petition, we have perused

the aforesaid order — and find that the present case Iis

covered in all by the judgment dated 15.9.2003 in

aforesaid W.Pe No. 21562/03.

L
In this view of the matter”we dispose of this OB.
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(d) On receipt of the aforesaid, Central
Government will decide each representation after
considering the merits and the grievances raised
in the representations *within a period of three
months from the date of receipt of the comments
from the State Goverments. The Central
Government shaii be within the powers either to
consider the representations itself or to
constitute an Advisory Committee in accordance wit
the provisions of Section 71.

(E) She decision of the Central Governnerrt
will he communicated t o the employees forthwith
through the concerning Department who will receive

the acknowledgement of the concerned employee on
the communication,'if the'employee is not availabl
or avoid the communication, the concerned
department will send the decision to the employee
by Registered A/D post on the address given by the
employee on the representation”and this will be
deemed sufilcient compliance of the order. The
decision of the Central Government will be given
effect to after 15 days from the date of communica’
ion of the order to the concerned employee.

The employee will be allowed 15 days' time to ccnpl
with the order, if the employee feels aggrieved
with the aforesaid decision, he/she will be free
to approach the appropriate forum for the
redresaal of the grievance.

(F) It is made clear that wide Central
Government deciding the representation of the
petitioner finds appropriate to afford some
opportunity of hearing to the concrned employee,
it will be within the discretion of the Central
Government to afford such opportunity to the
employee fur the redressal of grievances*

(G) The anployees who have joined their
successor State will continue in the same State.
Those, employees who were not relieved or were
permitted to rejoin or continue by interim order
of the Tribunal or otherwise shaii be permitted to
to continue in the Statein the same cadre (as p«r
the allocation) till the decisionon the
representation as directed hereinabove.

The learned counsel for the applicant states that the
present OA is fully covered by the order ofthe Hon'ble
High ~ourt in the aforesaid writ Petition, we have perfused
the aforesaid order — and find that the present case ijs

covered m all fesee by the judgment dated 15.9.2003 in]

aforesaid W.P. No. 21562/03.

is
In this view of the matter®we dispose of this OR.
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with a direction that the order of Hon'ble High Court
given in the aforesaid wript Petition will mutatis-mitandis

applicable in the instant case. No costs.
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